
QTL ADIUNISTRATIVEpjj 

aANGALCRE  BEJCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGAL0R 560 038. 

)ated: 3 F F A 1995 

APPLICATI NO: 	234 of 1995. 

APPLJCANTS:jj8913pp8 Nagappa Kogiyaval,GUlbaI98, 

V/S. 

The Chief General Manager,BangalOre & others., 
R.ESPDENTS;_ 

I. 

1. ri.Meda.nm0hfl M.Khennur,dV0C9te, 
'Ianu Law Chambers',N0.725,ESI Road, 
Third Qk,Rajajin8QBr,B8nga10 

2. 	 The Chief General Manager, 
Te1ecommuniceti0fl,8taI Circle, 
Ulsoo,BangelOre-560 008. 

f the Order- Passed by the Central Administrative 

lese find enclosed herewith a copy of th QDFR/ 
STAY ORDER/]NTERIM ORDER/ Pssd by tbiç Iribun ij th bov 
mntjoned .Pplication(5) on 23rd anu8rY,l995. 	 e  

Lr.tsA4 o 

01 

(

DRTf REGIsTRpy 
JUD IC IAL BR4NCHES. 

gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL 

8ANGALORE BENCH 

ORIGINAL APPLICATION No.234/1995 

MONDAY, THIS THE 23RD DAY OF JANUARY, 1995 

SHRI JUSTICE P.K. SHyAUNDAR .. VICE CHAIRMAN 

SHRI T.V. RAMANAN ., MEMBER (A) 

Balappa Nagappa Kogiyavar, 
S/c Nagappa Kogiyavar, 
Telegraphist, 
Telegraph Office, Gulbarga. 

(By Advocate Shri M.M. Khannur) 

Vs. 

Chief General Manager, 
Telecommunication, Ulsoor, 
Bangalore - 560 ooa. 

General Manager, - 
Hubli Area, Hubli. 

Senior Superintendent, 
(Telegraphic Traffic), 
Belgaum Division, Belgaüm, 

Assistant Superintendent 
(Telegraphic Traffic), 
Telegraph Office, Gulbarga. 

Assistant Superintendent (Incharge), 
Telegraphic Traffic, Telegraph Office, 
Bagalkot. 	 00 

Applicant 

Respondents 

0 R 0 ER 

Shrj Justice P.K.  Shyamsundar, Vice Chairman: 

We have heard the learned counsel for the applicant. We 

find no ground to admit this application which is all about shifting 

of the applicant from Bagalkot to Gulbarga. 

We are told, after assuming charge, the applicant had ma(cje 

ome representations for being retraneferred, back to Bagalkot which 

. . .2.. 



I! 
he is said to have jnitiated on the basis of an administrative fist 

at Annexura—'Al daté 6.11.192, wherein at pare 5(c), it is mentioned 

that people or personnel enroL led for Territorial Army and undergoing 

training will be ent.'tlad to ', i posting at place of choice, 

(ii) preferential treatment f ir allotment of quarter and (iii) 

A. V.LI 

The appuicnt, havi g accepted the transfer from Bagaikot 

to Gulbarga, apparently had n rleason to demur against that move. 

At any rate, it is not said h was not given a choice regarding a 

place of choice. 

Be that as it may, IJf he now wants to go back to the place 

of his origin, whethr that c uld be done arf—±t-cotJ:-be--dece,. is 

a matter purely for he euthoitias. We notice that he has in that 

behalf made threereresentat,ons which are at Annexures A4,A5 and A6 9  

all said to be still pending nsideration by the authorities. 

Under the .ircumsta,ces, all that we can do is to direct 

R-1 9  the Chief Generl Manage , Telecommunications, to dispose of 

those representation, at—lea, t the latest in the series, viz.9  

' \5.12o1994 9  Annexure46, if no the others. 	Annexure—A6 to be 

àsposed of/by R-1 9  within tree months from the date or receipt 

of a copy of this or ar. 	We irect a copy of this order be sent 

to R-1, for informat on and fl1Eicessary action. 

With this 3bservatin 9  this application stands disposed 

, of/finally. - 

SA 

( T.V. RAP1AN 'N 	) (P.K.SHYAMSUNDAR) 
MEMBER (A ) VICE CHAIRIN 


